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12 hrs.

RE. QUESTION OF PRIVILEGE
AGAINST ALL INDIA RADIO

MR. SPEAKER. On 21st July, 1980
Shri Mani Ram Bagri gave notice of
a question of privilege against the all
Indig Radio for not broadcasting the
announcement made by the Speaker
in the House on 17 July 1980 while
disallowing notices of adjournment
motion on the subject of reported
rape of a woman by certain policemen
of Dabawali Police Station, Sirla
District in Haryana and her subse-
quent demise. While disallowing the
notices of the adjournment motion on
the subject given by Sarvashri Mani
Ram Bagri K. K, Goyal, Satish Agar-
wal Jaipal Singh Kashyap, Chandra
Pal Shailani and Ram Vilas Paswan,
I had made certain observations re-
garding the concern of the House about
such incidents.

The Ministry of Information and
Broadcasting in their comments have
stated that the news regarding dis-
allowance of the adjournment motion
thad been briefly mentioned by Al
India Radio in their English news
bulletin broadcast gt 4 P.M. and also
in ‘Parliament Today’ and Sansad
Samiksha’,
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I have no doubt that All India Radio
and other officlal media would take
due note of the observations made
from the Chair, particularly those

which show concern of the House.
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RE: CERTAIN REMARKS MADE

BY THE MINISTER OF ENERGY

AND COAL ABOUT THE GOVERN-
MENT OF WEST BENGAL

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I wrote to you
about certain actions you have taken
and observations you made about
yesterday as reported and also by the
Chairman, Mr. Patil. What has been
expunged. Let say, you cannot do
| PP

MR. SPEAKER : No please. Not
allowed. Noy allowed.

SHRI JYOTIRMOY BOSU: It is a
very .important issue on expunging
what has been said. There are rules
on this, Rule 380....

MR. SPEAKER: You give it to me
in writing. No, no.

SHRI JYOTIRMOY BOSU: I have
given to you in writing. You can.
not expung.

MR. SPEAKER: Order please I
knowwhat I can do. There are rules
and there are guidelineg for me. 1
have to follow them. You can come
and discuss with me. What I have
done, I have got right.

No please, not allowed.
(Interruption) **

MR. SPEAKER: If there is anything
more I can allow. Is there any other
point of order?
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and Coal
SHRI JYOTIRMOY BOSU: My

privilege motion against Mr. A.B.A.
Ghani Khan Chaudhury, that he has
deliberately told** on the floor of
the House....

MR. SPEAKER: You cannot tell
that. Order please..

PROF. P.J. KURIEN (Mavelikara):
You listen to only those who are
shouting. ...who have lung-power.

MR. SPEAKER: I am coming to
You. Let me make an announcement.
Why are you in such a great hurry?
Please do not ride in the Rajdhani
Expresg like that.

I have to make an announcement.

I have received a letter dated 16th
July, 1980 from ShriJyoti Basu, Chief
Minister of West Bengal regarding
certain remarks made by Shri A.B.A.
Ghani Khan Chaudhuri, Minister of
BEnergy and Coal in I,0k Sabhg on Yth
July, 1980, about the Government of
West Bengal. I also received a letter
dated 19th July, 1980 from Shri Som-
nath Chatterjee and others requesting
that the contents of the letter of ‘he
Chief Minister of West Bengal may he
disclosed in the House and copieg cf
the same be circulated to the members.

I have forwarded both the letters to
the Minister of Energy and Coal and
the Prime Minister for comments.

I may, however, state that it ig not
the normal practice of this House that
such lettergs be brought before the
House or circulated.

I have also received notice of a
motion under Rule 184, regarding con-
stitution of s Parliamentary Commit-
tee to go into the propriety of issue of
coal permits by the Minister of Energy
and Coal to certain parties in West
Bengal. This matter figured in the
House also some days ago. The
Minister of Energy and Coal gave

**Not recorded.



